
cemtral administrative tribunal, jabalpur bench. JABALPUR

0»AS N03» 698 & 759 of 2002

JabalpuTy this 6th day of January 2003

Hon|ble shrl justice n»n. Singh - Vice Chairman.
Hon ble shrl r.k. Upadhyaya - Member (Administrative?.

(1) O.A. No. 698 of 2002

H.L. Girl, s/o. Shrl B.C. Girl,
Aged about 47 years, inspector.
Central Excise, o/o Commissioner,
Central Excise, Tlkrapara,

... Applicant

(By Advocate - shrl ManoJ sharma)

VERSUS

I. The Union of India,
Through Secretary,
Ministry of Finance,
Department of Revenue,
Central Board of Ebcclse
& Customs, New Delhl-110 001.

2. The Commissioner, Customs &
Central Excise, Central
Revenue Building, Tlkrapara,
Ralpur.

3. . The Addl. Commissioner (PScV),
o/o Commissioner, central Excise,
Ralpur Commisslonerate, Tlkrapara.
Ralpur, Chhattlsgarh. ' Respondents

(By Advocate - shrl P. shankaran?

<2? O.A. No. 759 of 2002

H.K. Deep, s/o. Late shrl
Dasarathl Deep, inspector. Central
Excise, o/o Central Excise
Ranp-2, satna (M.P.), r/o. Central
^clse Colony, Civil Lines, Satna
(M.P. ).

(By Advocate - shrl Manoj Sharma?

VERSUS
The Union of India, ——
Tteough Secretary, Ministry
Of Finance, Department of Revenue,
Central Board of Excise & Customs,
New Delhl-Ho 001.

« • ♦ Applicant

Contd. 2/-
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2. The Addl. Commissioner (P&V),
o/o Cwnmlssloner. Central
Excise, Ralpur Commissionerate,
Tlkrapara, Ralpur, Chhattlsgarh, Respondents

(By Advocate - Shrl P. Shankaran)

COMMON ff RDER

By R.K, upadhyava, Meinber (Admnv, )-

The applicants have sought a direction tor

completion of departmental enquiry as Initiated ty

Issue of charge-sheets dated 24,3%2001 (Annexure-A-1>

In a time bound manner or In the alternative the same be

quashed,' A3 the Issue Imfolved Is same and the facts

are similar^ both these o,As. are being disposed of ty

this common order tor sake of convenlencev

2, The applicants have claimed that they joined

as Inspector In the Central Excise Department on 25,y,ly82

and 2u,l2,1988 respectively. They were Issued memorandum

of charge-sheet dated 24,3,2001 (Annexure-A-1) for

alleged omissions and commission of misconduct during

the period relating to 19y2 tol993. The learned counsel

states that after 9 years,the charge-sheets have been

Issued and no substantial progress has been made for its

completion so tafi. The delay In departmental proceedings

Is not only subjecting the applicant to mental harassment

but also status loss In asrauch as the applicants are not

being considered for promotion and grant of hlgter pay

saale. The same have been granted to their juniors In

the year 2000-2001%! The applicants are also not getting

the accelerated proiwDtlon on account of restructuring

of the department In view of the pendency of these

departmental proceedlngs'i*
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tit h "Plies states.  , -t .e Xoss o.

- — on neconn. n. aen.nna .....apses on the p.t3 of the applicants and Shrl A n
superintendent and Sh. H.M.Khan.Xnspector. it Is alsV

first stage advice of cvc has
VA. v-vv- nas been souaht for*

soon as the same is received

will he ^ ... proceedingill be initiated^! Thereforeo the int,.- .
med at intenlooutory sta.e are
be dismissed., are premature and deserve to

After hearing the learnen «

parties. ̂  are of the .
"isconduct relatesto the yea2Bl992 and 1993. There h.,«, Hrn

delav in . considerableoeiay in issue of charge-sheets
y  sneets and no substantial

progress has been made for finalls;,.-.
tlbalisaUon Of departmental

proceedings so ±ar.i On the facts of .-h^
Of the View that the bhtsecases.

that the proceedings should hear y preferably on day,to-day basis.. It is al
that fhp> i-> ~ also desirableproceedings are finalised within ne
"'oretore. „e direct the

respondents to complete the
proceedings pursuant to the issue r.. u
24 3 2U01 fz. oharge-sheets dated24.3.2001 (Atmexure-A-1) „ithin a period of .
irom the date of receipt of
the applicants coPPlicants co-operate uith the enquiry.

Subject to our direction . uction in the preceding
paragraph, these aPPlicatJouo

order as t ^Pli=-"ons are disposed of .dthout anyoraer as to costs.i

sXl- s,Xl'— P
^ R oK.Upadhyaya)
Member (Admnv.^ (N.n.Singh)

Vice Chairman


